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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

ApplicationNo M 	 of 200 3 
Applicant(s) 	 Respondent(s)......................... 

Advocate for APlicant(s).1t/...r 	 ....... Advocate for Respondent(s).................................. 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

M.A.172/03 filed seeking oermission to 
jointly rosecute this O.A. is allozed and 
disposed of accordingly,. subject to panent 
of Rs .50/- in shape of lap .o., which, Shri A. 
Das, learned counsel for the ao,licant 
undertakes to file in course of the day. On 
receipt of the I P .0. a separate O.A.  No. 
he assigned in resi,ect of other aoplic -in t. 
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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Heard Shri A.Das, learned counsel 

for the applicant and Shri R.C.Rath, learned 

Standing Counsel (on whom a c<y of this 0 .A a 

has been served) appearing for the Respondents. 

It is the case of the applicants 

that on receirt of inneire-%/1 dated 

16.1.2003, they represented to the authorities 

under nnere-/2 (pages 10 and 11) before 

the Respondents. 
authorities are competent to 

redress the grievances of the applicants as 

raised in their representations under nneire-

4V2 of this 0.. 

Under nneiroW3 notice was issued 

by the Sr.D-P*0-,1Pmrda Road., where in the rent 

at the damage rent to be recove . ,dfrom the 

applicants has not been 	 for which 

the same appears to be  'incomplete document. 

in any event, since the Respondents are the 

authorities competent to redress the grievances 

of the applicants, we dispose of thbes e 0 .s 

with direction to Respondents to cons ider 

the representations of the applicants (as 

ref erred above) as well as the points raised 

in the 0.As within a period of 60 days from 

the date of receipt of copies of this order. 

We make It clear that the Respondents should 

not effect recovery of the rent at the damage 

ent from the ap7licants until the decision 

on their represontation is taken by then. 

We, however, hereby clarify that the Respondent 

should recover normal house rent from the 

applicants during interegnum. 

Seni copies of this order1along with 

coo les of the 0 .As to Respondents and free 
1J2 

copies of this orderalso handed over to the 

counsels for both sides. 	 I 
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